
      

      

     
 

    

     

     
  

   

   

  

   

      
    

              

          
    

    

            

           

             

    

           

             

           



      

      

             

             

           

          

            

           

             

          

               

             

             

               

              

   

    

 
 

  
 

  
 

  

   
 

  

  
 

 

   
  

 

  

          

          

          



      

     

           

            

              

         

           

          

      

            

            

            

              

            

           

           

             

              

           

             

              

              

             

            

            

         

              

           

          

       

            

          



      

    

            

          

             

        

            

          

     

             

          

     

           

           

             

           

            

            

           

           

      

              

          

          

    

           

           

           

      



NATIONAL COMPANY lAW TRIBUNAL MUMBAI SENCII, MUMBAI

MA 681/2017 in CP 67lt&BP 12017

9. This interim arrangement shall remain in operation upto the appointment of

a Liquidation by IBB[, who shall take over from the stage the charge is harded over

by the present liquidator.

10. The Registry is hereby directed to post this matter after receipt of reply from

IBBI.

V. NALLASENAPATHY
Member(Technical)

M.K. SHRAWAT
Member (Judicial)

5

NCLT
Typewritten Text
Sd/-

NCLT
Typewritten Text
Sd/-




